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Central Administrative Tribunal
' HYDERABAD BENCH : AT HYDERABAD

0.A. No. 118/92 | o Date of Decision : 18-2=-92
T.A.No. ' .
'STi Pnchaiah, Petitioner.
Sri S.lLakshma Reddy, Advocate for the
: petitioner (s)
Versus
The Divisional Railway Managsr (MG), sC Ralluay,
Secunderabad & 2 others Respondent.
Sri J.R.Gopal Rao, Advocate for the

Respondent (s)

CORAM :
THE HON'BLE MR. T.CHANDRASEKHAR REDDY : MEMBER (1)

THE HON’BLE MR,

1. Whether Reporters of local papers may be allowed to sce the Judgement ?
2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgmegt ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?

5. Remarks of Vice Chairman on columns 1, 2, 4 ,
(To be submitted to Hon’ble Vice Chairman where he is not on the Bench)
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(HTCR)
Mm(3)
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® IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

o0A 118/92. ' Dt.of Order:18-2-92,

pochaiah@
e .Aﬁplica nt
‘JS- ¢

1. Divisional Railuay Manager (MG),
5C Railway, Secunderabad.

2. Sr.Ylivisicnal Personal Ufflcer (MG) Hyd.,
SC Railvay, Secunderabad.

3. P.Lakshmana Rap/ Peddalu, son of Peddalu,
Working as II Firemen (Ticket No.3702),
Office of the Loco Foreman, SC Ralluay,
Moulali, Secunderabad.

seoRE@8pondants

Counsel for the Applicant : Sri S.lakshma Reddy

Counsel for the 'Respom gnts : Sri J.R.Gopal RanS'c-bw&ﬂ‘ﬂ

CORAM;
THE HON'BLE SHRI (TLCHANDRASEKMARAREDBY ~: MEMBER (3)

(Order of the Single Bench dictated by Hon'ble
Sri T.C.Reddy, Member (3) 7,

—-——— - -

This is an applicatinn filed under section 19
of the A.T.Act, 1985; by the applicant herein to direct the
Respondents to éﬁéﬁ;@éthe applicant on par with his juniors
and to grant all conseguential benefits. Sri Lakshma Raddy,
learned counsel for the applicant and Sri J.R.Gopal Rao,
learned counssl for thé Respondents are present and heard.
In the seniority list of Kalaax sf:ﬁag;the year of 1988 the
applicant was shoun ét Sl.No.562., It is the grisvarce of
the applicant that Sl.No.606 i.e. the 3rd Respondent herein,

who is utmost junior to him had been promoted ocverlooking the

‘applicant., The applicant seems to have made representationg
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dt .3-1-89, 14-5=-89 and 12-9-90 to the Reapondents‘as and
when his juniors were promoted. The Resﬁondents have not
disposed-of any of. tne representations. 3o under these
circumstance; we feel that it would be fit and proper to
direct the Respondents to decide the said representations
dt,.3-1-89, 1&-5»89 and 12-9-90, Sriit Lakshma Reddy, lea ned
counsel for the applicant further states that sone more
promotions are made as per orders dt.13=-1=92 filling up
vacancies as ﬁé?eman Gr.ll apd that the persons so pramo-
ted are far junmiors to the applicsnt, So invieu of the
said contention we are of the opinion that it would be fPit
and proper to permit the applicant to make a further re-
presentation to the Raspondents and direct the Respondents
to dispose-of the same along with the representations

already made and pending with the respondents.

2. In the result the applicant is permitted to
make a Purther representation to the Respondents 1 and 2
with regard to his grievance within two weeks from the

date of receipt of this order. As and when the said
re%pondents receive tﬁe applicant's further representation,
they shall decide and pagss final orders within £uo manths
thereafter on all representations including the said

further representation of the applicant. If the appli-

cant continues to be aggrieved by the final orders passed
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by the Respondents on the said representations, he would
be at liberty to approach thig Tribunal afresh inaccor-

dance with law,

3 '~ Accerdingly the Original Application is disposed-

said
of at the admission stage itself with the above/directions

with no order &s to costs.

—_ - (’,]\—-" ‘4' (AN N ‘\..:;q, \P'O\f---

;] -

(T.CHANDRASEKHAR REDDY)
Member (3J)

i A_,,—'

Dated: 18th February, 1992,

Dictated in Open Court. §3‘>/’,,

Deputy Registran(Judl.)}

1. Divisienal Railway ManagerdM.G.), S.C.Railway, Secunderabad, .
2. Senior Divisienal Personal Officer (M3) Hyd., SC Railway,
Secunderabad, ' ' '

(:) (5ri P.Lakshmana Rao Peddalu, Working as II Fireman(Ticket

Ne.3702), 0/0 Loce Fereman, SC Railway, Moulali, Sec-bad)
Cne cepy to Shri, S,Lakshma Reddy, advocate, CAT, Hyd-bad.

4.

5. One copy te Shri, J.R.Gopal Rae, SC fer Railways, CAT, Hyd.,
2? One spare cepy.
o
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IN THE CENIRAL ADMINTSTRATIVE TRIBUNAL
HYLERABAD BENCH AT HYDERABAD
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